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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

GA_475 of 1993

Date of decision: 24-6-1993

K R Chandra Bose :
Kankachaniyil House -

XX 1/972A @

Per umpadappu Road ‘ A

Kochi 682 006 Applicant

Mr M Sebastian Paul Advocate for applicant
versus

1 Union of India rep. by
Secretary, Deptt. of Posts
(Ministry of Communication)
Dak Bhavan ,
Sansad fMarg, New Dglhi-1

2 Serior Supsrintendent of
Post Offices, Palakkad Division
Palakkad 678 001

3 DOirector of Postal Services
Northern Region

Kozhikode 673 032 Respondents
fir MVS Nampoothiri, ACGSC Advocate for respondents
CORAM

HON*BLE MR JUSTICE € SANKARAN NAIR, VICE CHAIRMAN
AND
HON *BLE MR R RANGARAJAN, ADMINISTRAT IVE MEMBSER

DG MENT

€ Sankaran Nair(J), Vice Chairman

Applicant sesks appropriate directions to quash

‘Annexure=~A by which he was compulsorily retired. He ;130
¢

seeks appropriatg directions to Respondent=2, to grant
him continuity of service and consequential benefits,
including back wages. By order No.Staff/30-2/93 dated 27.4.93
( a copy of which was produced before us by Shri mMv 8§
Nampoothiri, Learned Additional Central Government Standing.

Counsal), applicant has besn reinstated in service with

certain pious hopes. This, we are not concerned. UWhan a
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 -pers0n is reinstated in. sarvica, it is common knouledga

that apprapriato arders will have to be passed ragulating

the service and wages during the periad he was kept under
}'éu@bension., This was aqt~dens.

o ' : . £
L2 We record the contents in ths order aforeaaid'

\ .
and diroct Respondent~3 to pass appropriata orders; tcuching

'.upon prayer Na.z in tha @.A., uithin aix weeks from to-day.

Tha tima limit will be strictly adhered to.

3 _Applicatian 13‘d£spesad uf.» No costs.
M . - Haukmkav\ naty '
R Rangarajan © £ Sankaran Nair (J)
Administrative- Nomber . Vice Chairman

- Dated the 24th June, 1993,
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2 4@Grder No Staff/

. 30-2/93 dated
27.4,93.

 LIST OF ANNEXWRES

.

"«

F,True eopy of- the @rder dated 31,3 92:

passed by the 2nd respondent . o
compulsorily netlrlng the appllcant .
from service.-,w, : ,

Copy of order xssued by Dxrector of

© Postal- Sarvicas, in-the Office of

the ‘Postmaster General, Northern
Region," Calicut to the applicant. .



